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Dt of Dacisiens16-2=56.

R Betweens-
S.Md.Dada Héyath ee %ppliczut}
~ and
1. The SubADlvislﬁnal Offlcnr Telec@mmunlcatlzn,

Dharmavaram, Anantapur DlstrlCt.

2. The Telecom Dlstrict Magnager ,Anant apur.

3, The Chief General.Manager,‘Tclec@mmunicatinns,

Doorssnchar Bhavan,Hyderabad.

! - Respendent s.

. e

-

’ 3 uounsel f@r the Apnlicant. Mr L K. Venkateswara Rao

counsel far the Respondents Mr.u.R Deva RaJ;CGSu-

CRRAMS _
) HON'BLE MR,JUSTICE V,NEELADRI RAD,VICE CHATRMAN

-

HON'BLE FHRI R.RA G ARATAN , ME MBER ADMINISTRATIVE.
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B.A. 224/96. Bt. of Dscision : 16-02-36.

| As psr Hon'ble Shri R. Rangarajan, Member (Admn.) f

Tha applicant in this 0A wyas engaged as a Casual

Mazdoor from 01-02-1984 under R-1 and he wgs continued as such
. . it :
till 30-07-1985with bpmaks in bhetwesn During: that perioed he had
\.‘ﬁ'\f

complated 270 days of casual service and thereafter he was not
ra~8njagaed.
2. This DA is Pilsd for a daclaration that the applircant
is entitled for pe-sngagement ag Casual Mazdoor under the contpol of
tha Telacom District Manager, Anantapur, in terms of the varicus
instructions issued by the Director Gensral, Talscommunications and
also as per the Lr.No.TA/LC/1-2/111, dated 21-10-199% and Lr.No.TA/
TE/20=2/R1gs/Corr., dated 22-02-1993 issued by the Chief Ganeral
Manager, Teslecammunications, Hyderabad by holding tha action of the
reSpondents in not rs-engaging him as illsgal, gpbitrary, discri-

minatory end violative of Articles 14 and 16 of ths Conatitutian,

3. - The applicant herein has acquirsed some gxperience in
rogard to the departmental agtivitiaes. Hance he has to he preferred
i? there is work inm future in gre?erencé to freshers from the opsn

market, But his lang absencs cannot be condoned.

ool




D,

-3

In the result, the following directionis giveni=

The applicant should be rs-engaged if there is

work in future in prefsrence to freshers from the open

market in the unit from which he was last dis~engagsd.

If in pursuangce of the dirsction te is going to be

ra-engagad, none who is already in casual gsarvice shall

be dis-engaged.

The DA is ordared agcordingly at the admission

stage itself. HNo costavi/

o

"}j: (R. Rangarajan)

iy

8pr

—— s

(U. Naalgiijdgzsﬁ‘“‘““ﬁé 1 —

Membar(Admn, ) Vice Chairmen ———

Dated : The 16th February 1996, Wwﬂau e
(Dictated in gopan Court) Dy. Registrar(Judl)

Copy tes- .
1, The Sub-Divisional Officer,Telecommunicatien,
Dhramavaram, Anantepur District,

2,
3.

4,
Se
6.
7.

The Telecoam District Manager,Anantapur

The

Chief General Manager, Telec@mmun1¢at1®ns,

Doersanchar Bhavan,Hyderabad,

One

One

Cne
Cne

kku.

cepy to Mr,K.Venkateswara Rao,Adveceste,CAT, Hyd,
copy te Mr.N,R,Devaraj,CGSC.CAT, Hyd,

copy tolibrary,Cal,Hyd,

Spare cepy.
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Admitted and Interim directions
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Allowed, . ’ .
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Batusen: T Date of Order: 20,12.96
SyMdJDada Hayath

© FRpplicant i
&nd '

1% The Suh Biuis1a,ha1'Bfficer, Telegemmunicatimns,
Oharamavaram, Ansnthapur Diatrict

24 Tha Talecem District Manager, Ananthapur,

ﬁ‘Tha Chief Genesral Mamger, Taigcammunicatinns;
Qoardancha? vBhavan, Hydsrabady

JedRespondentsy

Counsel Por the Applicant 3 MrJK.Yenkateswars Ras

Counsel fer the Respendente § MrNiR.Dasraj, Sr.CGSCe
CoRaM: e
THE“HBN{BLE SHRI RLRANGARAJAN s PMEMBER (A)

THE HON®BLE SHRI B.5.JA1 PARAMESHUAR ~§° 'MEmBER (J)

m‘ s o . ’ o B h

THE TRIBUNAL PADE THE FOLLOJING ORDER:

W e g
MriKVenkatsswars Rao Por the applicant and Mr.d.Satyanarayana
for MrJiN.R.Davraj Por the raspendents{ - : T

- -M4A i3 dismissed as withdrawnﬁima casts,

;i %#/-h/.%-l’?-?a
DEPUTY REGISTRAR(J)
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M.AND.1161/96 in 0.4 .NOJ224/96

Cepy to:

u

13 Tha Sub Divisidnal Dfficer, Telecemmunicetions,
Dharmavaram, Apanthapur District.

2. The Telgcem District Manager, Ananthapur.

@ The Chief Ggneral Manager, Telescemmunicatiens,
Daersanchaf Bhavan, Hyderabad. y

& Ona ceopy to Mr.K.Yenkateswara Rae, Advecate,CAT,Hyderabad,
5, Ong copy to Mr.N.R.Devrej,Sr.0GSC,CAT ,Hydefabad,

6. One duplicats cepys
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